Status Report in Letter Petition N0.47/2023 (WZ) Complaint dated
04/10/2023 made by Shri Dhamaraj Salve, resident of Pimpri-

Chinchwad, Pune

1. The Hon’ble National Green Tribunal, WZ, Pune has passed an Order
dated 10/10/2023 in Letter Petition N0.47/2023 (WZ) Complaint
dated 04/10/2023 made by Shri Dhamaraj Salve, resident of Pimpri-
Chinchwad, Pune, complaining about solid waste is being dumped on
the land, covering it with murum and soil at Moshi along the road by
digging the pits illegally. The Hon’ble NGT directed the Maharashtra
Pollution Control Board and Pimpri Chinchwad Municipal

Corporation to submit the report.

2. In compliance of the Hon’ble NGT order dated 10/10/2023, the
following members have jointly visited to the site in question on
27/10/2023.

1)  Shri. Manchak Jadhav, Sub Regional Officer, MPC Board,
Pimpri Chinchwad.

2)  Shri. Yogesh Alhat, Dy Engineer, Environment Engineering
Department, PCMC

3) Smt. Sanjana Jadhav, Field officer, MPC Board, Pimpri
Chinchwad.

During site visit, the Joint Committee observed as follows :-

(i) Biomining plant is not found in operation. Plant operator has
informed that from 1st July 2023, said plant is kept shut down

due to rainy season.



(i)  The operator of biomining plant had dumped processed dry
municipal solid waste (40 mm trommel reject) & inert
generated from biomining plant (20 mm trommel reject) at 4
no. of locations in low laying area adjacent to 90 mtr road in
Moshi village. Reject is used for filling of low laying area and
inert is used for covering of filled area. Out of 4 no. of locations,
at three locations said material was dumped and from one
location, operator had lifted the dumped material back to

biomining plant site, traces of dumped material are noticed.

(i) At above dumped four sites, no any wet waste and leachate
generation is observed. Also no any smell is noticed. A copy of
the visit report dated 27/10/2023 is annexed herewith as an

Annexure-1.

The Pimpri Chinchwad Municipal Corporation (PCMC) vide letter
dated 7/11/2023 informed that the PCMC vide letter dtd 20/10/2023
called explanation from the operator regarding dumping of material at
Moshi. Also PCMC informed the operator vide letter dated
31/10/2023 that “ if the material is not lifted from the site within 7
days , the amount of Rs. 91,94,153/- deducted from running bills and
will be deposited as damage compensation and fine of Rs. 50,000/-
per day will be charged and further necessary action as per the
Environment Protection Act, 1986 will be proposed”. A copy of the
letter dated 7/11/2023 is annexed herewith as an Annexure-11 Colly.

Earlier on the basis of the complaint made by Shri Dhamraj Salve, the
Officials of the Board at Pimpri-Chinchwad visited to the site in
question on 10/10/2023 and on the basis of non-compliances observed
during visit, the MPC Board has issued letter dated 12/10/2023 to the



Pimpri-Chinchwad Municipal Corporation and Operator of the
Facility. A copy of the letter dated 12/10/2023 is annexed herewith

as an Annexure-I111.

The MPC Board has granted Consent to Operate to PCMC as owner
of the project and to M/s. Hind Agro and Chemicals & Sai Ganesh
Enterprises as operators of the project on 15/11/2022 for Bio-mining
of Solid Waste (Legacy waste) 2000 MT/Day capacity with
generation of by product as i) Compost - 900 MT/Day, ii) Waste
Plastic, Rubber, Cloth etc. - 800 MT/Day, iii) Inert -300 MT/Day,
same was valid up to 31/10/2023. Operator has submitted application
for renewal of consent to operate on 31/08/2023 and the same is in
process. A copy of the Consent to Operate dated 15/11/2022 is

annexed herewith as an Annexure-1V.

The MPC Board has granted an Authorization dated 15/11/2022 to
PCMC to set up and operate solid waste processing/recycling/
treatment / disposal facility and Scientific Sanitary Landfill site for
2000 MT/day municipal solid waste by bio-mining of legacy waste at
Gut N0.463 & 464, SLF-1, Sector-5, Moshi, Tal: Haveli, Dist: Pune
through operating agency M/s. Hind Agro and Chemicals and Sai
Ganesh Enterprises, which is valid 31/07/2027. A copy of the
Authorization dated 15/11/2022 is annexed herewith as an Annexure-
V.

It is submitted that, on the basis of order on complaint in order to
verify the complaint the Respondent Board has extended personal
hearing to Pimpri Chinchwad Municipal Corporation (PCMC) and
M/s. Hind Agro and Chemicals and Sai Ganesh Enterprises
(Operators of biomining activity) on 18/12/2023. On the basis of



discussion, the Respondent Board has issued Direction dated
20/12/2023, Wherein Operators are directed to lift and dispose of all
the stored material in a scientific manner within 07 days and PCMC
to ensure the compliance of the direction within the stipulated time
period.

A copy of the Direction dated 20/12/2023 is annexed herewith as an

Annexure-VI.

(M;h hak Jadhav)
Place- Pune Sub Regional Officer,
Date- 22/12/2023 MPC Board, Pimpri Chinchwad
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Annexure |

MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE — PIMPRI CHINCHWAD

Jog Center Bidg.
— 2rd floor, Wakdewadi,
Ph. 020-25811694 e Old Mumbai — Pune Highway,
Fax. 020-25811029 L Pune 411003
Visit Report

Name & Address of Project :- M/s. Pimpri Chinchwad Municipal Corporation
M/s. Hind Agro and Chemicals & Sai Ganesh
Enterprises (Operator of the Project)
Gut No. 463 & 464, SLF-1, Sector — 5, Moshi,
Tal. Haveli, Dist. Pune

Date of Visit :- 27/10/2023

Project Officials :- Shri. Yogesh Alhat, Dy Engineer, PCMC
Shri. Jaykumar Yadav, Operating agency

Consent Validity :- Obtained consent to operate and authorization for
Biomining of Legacy waste - 2000 MT/Day

Observations -

Visit is carried out in continuation of the previous visit date
10/10/2023 and in compliance of Hon’ble NGT order on complaint dated
10/10/2023 in the matter of letter petition no. 47 / 2023 (WZ) in respect of the
complaint dated 04/10/2023 made by Shri. Dhamaraj Salve, resident of Pimpri-
Chinchwad, Pune, complaint regarding solid waste dumped on the land, covering it
with Murum and sand at Moshi along the road by digging the pits illegally.

Accordingly, MPCB officials alongwith PCMC officials and operator of the
biomining plant has visited the Biomining project and surrounding area. The
Complainant Shri. Dhamaraj Salve was contacted on mobile phone(8087540384)
dated 26/10/2023 and requested to attend the Joint visit, he replied stating today is
not possible, however we may visit tomorrow i.e. on 27/ 10/2023, when contacted
on 27/10/2023 for joint visit, he didn’t responded. The observations made during
visit are as below,



1) Biomining plant is operated by M/s. Hind Agro and Chemicals & Sai
Ganesh Enterprises in joint venture.

2) During visit, Biomining plant is not found in operation. Plant operator
has informed that from 1 July 2023, said plant is kept shut down due to
rainy season.

3) During visit, it is observed that, the operator of biomining plant had
dumped processed dry municipal solid waste ( 40 mm trommel reject) &
inert generated from biomining plant (20 mm trommel reject) at 4 no. of
locations in low laying area adjacent to 90 mt road in Moshi village.
Reject is used for filling of low laying area and inert is used for covering
of filled area. Out of 4 no. of locations, at three locations said material
was dumped and from one location, operator had lifted the dumped
material back to biomining plant site, traces of dumped material are
noticed.

4) At four sites, no any wet waste and leachate generation is observed. Also
no smell is noticed.

A) Manchak Jadhav, Sub Regional Officer, MPC
Board, Pimpri Chinchwad

B) Yogesh Alhat, Dy Engineer, Environment
Engineering Department, PCMC

C) Sanjana Jadhav, Field officer, MPC Board, W '
Pimpri Chinchwad
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7 Scope of Work and Technical Specifications

7.1

Introduction

The Pimpri Chinchwad Municipal Corporation (PCMC) is responsible for providing
municipal and civic services to the citizens of Pimpri Chinchwad, including collection,
transportation, processing and disposal of Municipal Solid Waste (MSW) generated within

its jurisdiction. Towards this, the PCMC has decided to invite open competitive
bids for project titled:

“Scientific Reclamation of Solid waste Landfill through Bio-mining at Moshi Waste
Management Depot, Pimpri for Pimpri Chinchwad Municipal Corporation”.

The City generates waste to the tune of 950-1000 Metric Tons per day. This waste is
transported ang managed at MOSHI site. PCMC now intends to recover the land at
MOSHI site by adopting suitable Biomining technology. About 8.00 Lakh Cubic Meters of
waste from existing SLF-1 (on priority), Scientifically Capped Cells 1 and 2 and SLF-2 at
Moshi Waste Management Depot is to be biomined by the selected agency.

Objective of The Proposed Project is to recover the designated municipal waste dump land
at the MOSH!

Dumping Ground up to its desired ground level and process the waste
collected.

7.2 Scope of Work

1.

iv.

The SCOPE OF WORK will broadly include Design, Build, processing of about 8.00
lakhs CuM waste along with facilties and infrastructure for Scientific Landfill o
Reclamation through Biomining, Resource Recovery, Scientific Rejects disposal and
selling of resource recovered at Moshi Waste Management Depot, Pimpri within Two
Years from Commercial Operation Date. The Mobilization Period will be 6 Months from
date of issue of LOA. The Bidder shall deploy suitable and sustainable technology in

accordance with Solid Waste Management Rules 2016 (SWM Rules 2016) and other
applicable rules & norms as amended from time to time.
i. The Contractor is free to use as stand-by, after refurbishing, the equipment and

machinery available with PCMC from its defunct 500 TPD Material Recovery Facility
(MRF) on Moshi site .

The inert material shall be disposed off by the bidder at abandoned quarries near
Mosbhi.

Bio compost recovered shall be disposed at Safari Park Area in Pimpri Chinchwad.
Recovered material from the facility in form of Refused Derived Fuel (RDF) shall be
shredded, baled and sold or utilized as per Government Guidelines.

v. The Contractor after agreement should prepare and submit a comprehensive Bio-

mining & Reclamation Plan. This would also include a plan for reducing the inert as
per SWM Rules, 2016. .
J4
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Pimpri Chinchwad Municipal Corporation
Mumbai Pune Road
Pimpri-411018
“RFP No. 1/ /2020-21

NOTICE INVITING TENDER
: REQUEST FOR PROPOSAL
1. i oo
;oi‘;sh"s ha?f&by Invited for the "Scientific Reclamation of solid waste Landfill through
OrDQTEtng " oshi Waste Management Depot, Pimpri for Pimprn Chinchwad [Aunicinal
bidder Sha{l‘ hrom reputed bidders by Pimpn Chinchwad Municipal Corporation (PCIAC). The
and teChnica\as\:e similar experience, as defined in this RFP, and shall have scund financial

the RPP docum:;r;.gm' The detailed terms of Reference, qualification criteria are provided in
B
“'“gﬁii??%ﬂy . Poriod Cost of Bid document
Wonn, lC eclamation of Solid | 2 Years (Excluding Rs. 37430/~
Biamte Landfil through Mobilization Period of 6 (Rupees Tty Seven
M MIng, at Moshi Waste Months) Hrousand fousr undryed
anag:;ement Depot, Pimpri for Thisty Onh? ) (Nor-
.. pri Chinchwad Municipal Refundable)
Corporation Pimpri Chinchwad
| Municipal Corporation

2. .PCMC intends to recover about 8.00 Lakh Cu.M of waste from existing SLF-1 (on priority),
Scxentifically Capped Cells 1 and 2 and SLF-2. The Bidder / Consortium who have undertaken at least
one similar nature of work such as processing of waste through Bio-mining process of 2,00,000 MT
Bf'fVWhere in India in last 5 years and having an Average Annual Turnover of at least Rs. 18
(Eighteen) Crores in last 3 (three) financial years will be allowed to participate in the tender.

3. The Bidder/ Consortium will install process/ disposal technology which is pre-approved by UT
Bombay/BARC/NEERI.

4. The Bidder shall provide proof of scientific disposal of waste/ sale of RDF done in last 5 years.

>. The RFP documents are available on website https://www.mahatenders.gov.in to the bidders with
“gistered key. The RFP document will be uploaded on the website on / /2020. The other
details will be available on website during the period of Bid submission process.

6. Pre-bid meeting will be held on / /2020 at 14:00 Hrs in 1 st Floor PCMC Main Building.
7. PCMC reserves the right to reject any or all the Bids.

8. Last date of submission of Bidis / /2020 up to 16:00 Hrs.

9. Opening of Technical Bidon / /2020 @ 16:00 Hrs.(if possible)

Date: / /2020
Advertisement No- 1‘2?‘

Joint City Engincer

Pimpri Chinchwad Municipal Corporavio
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Annexure lll
MAHARASHTRA POLLBBTION CONTROL BOARD '

REGIONAL OFFICE - PUNE
e Jog Center Bldg.
———— 2rd floor, Wakdewadi,
Ph. 020-25811694 e, Old Mumbai — Pune Highway,
Fax. 020-25811029 “==’. Pune 411003
MPCB/ SROPL| 25(p\p - © T3 - 02434 ] Date: 12 .10 .20 04

To,

Executive engineer,

Environment Engineering Section,

Pimpri Chinchwad Municipal Corporation,
Pimpri — 411018.

M/s Hind Agro and Chemicals & Sai Ganesh Enterprises,
Gut No. 463 & 464, SLF-1, Sector - 5, Moshi,

Tal. Haveli, Dist. Pune

(Operator of the Project).

Sub: Non compliances under the Solid Waste Management Rules, 2016.
Ref- 1) Complaint received from Shri. Dhammaraj Salve through email dated
26.09.2023.

2) Visit carried out by this Office dated 10/10/2023.

The Board granted the conditional authorization and consent to operate
Biomining Project in the jurisdiction of Pimpri Chinchwad Municipal Corporation
subject to necessary conditions in respect of proper segregate, treat and disposal of
legacy waste generated from Moshi Kachara Depot. It is also obligatory on your part
to comply with the conditions and to provide adequate water and air pollution control
systems and operate and maintain the same. :

The Undersigned and the Field Officials visited the Legacy waste processing
plant on 10/10/2023 in respect of complaint received from Shri. Dhammaraj Salve,
regarding non-operation of bio mining plant and illegal dumping of RDF & hazardous
waste in empty quarry and at different location in Moshi village.

During visit, following non compliance observed were brought to the notice of
your representative Shri. Swapnil Bande, Project Manager.

1. Biomining plant was not found in operation. Shri. Swapnil Bande has

informed that from 1st July 2023, said plant is kept shut down due to
rainy season.

2. All machinery are kept in idle condition.

3. At site no any segregation of waste is observed. Separate storage of
RDF, compost and reject is not provided at site.
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There is no any access provided at trommel & processing area.

Reject/ inert from biomining is sent to private land for filling of low
laying area. During visit, as per the complaint, along the 90 meter road
side traces of disposal of RDF are observed. You are disposing inert
unscientifically on low laying area and along the road instead of in
Scientific landfill site. It is informed to submit record of the same.

As per the Solid Waste Management Rules, 2016 - Time frame for
implementation of bio-remediation or capping of old and abandoned
dump sites is 5 years from 8.04.2016 i.e. 7.04.2021. During visit it
seems that, you have not yet completed even 50 % biomining work till
date.

For leachate collection, proper channel / pipeline is not provided,
unlined open drains are provided.

Leachate treatment plant is not operated scientifically. Most of the
units are not in operation. Partially treated effluent is discharged in to
adjacent nalla.

You are hereby instructed to take effective steps regarding scientific treatment
and disposal of legacy waste and not to cause any nuisance to the surrounding
environment. Submit action taken report along with point wise compliance of above
points within 7 days from receipt of this letter, else this office will initiate further legal
action under the Solid Waste Management Rules, 2016 as deem fit in your case, which
may please be noted.

( Mariggak Jadhav)

Sub-Regional Officer
Pimpri Chinchwad

Copy submitted for information and further necessary action to:-
The Regional Officer M.P.C. Board, Pune.
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Annexure IV

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437

Kalpataru Point, 2nd and

To,

Ref:

No:- Formatl.0/RO-HQ/UAN
No.0000133341/C0/2211001140

The Commissioner,
Pimpri Chinchwad Municipal Corporation
(Owner of the Project)

M/s Hind Agro and Chemicals & Sai Ganesh
Enterprises, Gut No. 463 & 464, SLF-1, Sector - 5,
Moshi, Tal. Haveli, Dist. Pune

(Operator of the Project)

Sub:

Your Service is Our Duty

Consent to Operate for Biomining Project.

1. Consent to Establish granted by Board vide No. Format 1.0/CC/UAN No.
0000116077/CE-21120016666 dated 28/2/2021.

2. Minutes of 12th Consent Committee Meeting held on 12/08/2022.

Your application No.MPCB-CONSENT-0000133341 Dated 02.03.2022

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, Il & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/10/2023

2. The capital investment of the project is Rs.26.07 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Fax: 24023516 ——F 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in di_ii Cinema, Near Sion Circle,
Email: rohq@mpchb.gov.in Ny Sion (E), Mumbai-400022
RED/ (Loc) Date: 15/11/2022

Z; Product ’g:’gﬂn'; uUuomMm
Products
1 |Bio-mining of Solid Waste (Legacy waste) 2000 MT/Day
2 |COMPOST (By-product) 900 MT/Day
3 |Waste Plastic, Rubber, Cloth etc. (By-product) 800 MT/Day
4 |Inert (By-product) 300 MT/Day

Subject to having valid authorization under Rule 15 (y) of the Solid Waste
Management Rules, 2016

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises
(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00

Page 1 of 9
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10.

11.

12.

13.
14.

15.

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in

Sr No Description Standards to  Disposal Path

CMD)
1. |Trade effluent 0 As per Schedule-l|Not Applicable
2. Domestic effluent 1 As per Schedule-1{Soaked in soak pit
Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack Number of Standards to be

No. No. / source Stack achieved
1 0 NA 0 As per Schedule -II

Non-Hazardous Wastes:
Sr No Type of Waste Quantity 2 UoM Treatment Disposal
NA

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
1 0 --NA-- NA NA

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

This consent is issued pursuant to the decision of the 12th Meeting of the Consent
Committee held on 01/08/2022.

The applicant shall make an application for renewal of consent 60 days prior to the
date of expiry of the consent.

This consent is granted without prejudice or being prejudice of the order passed / to be
passed by Hon'ble High Court / NGT.

The Corporation / Operator of the Project shall strictly follow the EIA Notification, 2006.

The Operator of the facility shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.

The Operator of the facility shall be responsible for the safe and environmentally sound
operation of the solid waste processing and / or treatment facilities as per the
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on Municipal Solid Waste Management published by Ministry of
Urban Development and updated from time to time.

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises
(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00

Page 2 of 9
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16. Other Conditions :

(a) Segregated waste like Metallic paper, plastic etc. shall be disposed through rag pickers
by sale for recycle.

(b) The non-biodegradable inert waste, residues of waste processing facilities as well as
pre-processing rejects from waste processing shall be disposed off at authorized landfill
site only.

(c) The odour nuisance from the site can be controlled by periodic spraying of microbial
culture or any suitable method.

(d) The Municipal Authority shall comply with these rules as per the implementation
Schedule laid down in Schedule-1 as per the Solid Waste Management Rules, 2016.

(e) The Corporation shall submit its annual report in Form-IV to Maharashtra Pollution
Control Board and the Secretary-In-Charge of the Department of Urban Development of
Maharashtra before 30th of June every year.

(f) When an accident occurs at any municipal solid waste collection, segregation, storage,
processing, treatment and disposal facility or landfill site or during the transportation of
such wastes, the municipal authorities shall forthwith report the accident in Form-VI to the
Secretary-In-Charge of the Urban Development Department.

(g) The inert created during handling and processing of MSW shall be properly land filled.
(h) The Municipal Authority will have to abide by the provisions of Solid Waste Management
Rules, 2016.

(i) Tipper and Dumper shall be avoided. Closed body bins can be used, or compactor shall
be used for MSW collection.

(j) Raw waste material shall not be dumped / stored temporary at this site.

(k) All recyclable material shall be segregated at source and before receiving at disposal
site.

() All mitigation measures like odour, smoke, fire, dust nuisance etc. shall be taken by the
corporation.

(m) Environment Management Plan and Disaster Management Plan shall be prepared and
implemented by the Corporation.

(n) The operator of the facility shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to time
and the manual on Solid Waste Management prepared by the Ministry of Urban
Development.

(o) The operator of the facility shall be responsible for the safe and environmentally sound
operation of the solid waste processing and / or treatment facilities as pe the guidelines
issued by the Central Pollution Control Board form time to time and the Manual on
Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time.

(p) Corporation / Operator of the facility should prepare and implement Disaster
Management Plan and Environment Management Plan effectively during operational phase.
(q) Corporation / Operator of the facility shall dispose off inert material / residue as per the
Solid Waste Management Rules, 2016.

(r) Corporation / Operator of the facility shall not extract groundwater without approval
from Central Ground Water Authority (CGWA).

(s) Corporation / Operator of the facility shall ensure the during the monsoon, adequate
preventive measures are taken to avoid erosions of MSW from site and doesn’t flow into
the drain and adjacent area.

(t) Corporation / Operator of the facility shall provide proper leachate collection and
treatment system for treatment of generated leachate.

(u) Corporation / Operator of the facility shall provide covered vehicles for transportation
and transfer station shall be in accordance with Construction & Demolition Waste
Management Rules, 2016.

(v) Corporation / Operator of the facility shall submit the document / agreement made with
landowner / end-user for quality of bio mined material that they will accept the material.

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises
(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00

Page 3 0of 9
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17. Project Proponent shall obtain Authorization under Rule 15 (y) of the Solid Waste
Management Rules, 2016.

18. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

974bbccf|  Signed by: Dr. ].B.Sangewdr
225782f7 . ' !
7445417 Regional Officer (HQ)

2led5a59| Forand on behalf of,

%—gngg 22 Maharashtra Pollution Control Board
0446160/ rohq@mpebgovin

71792342 2022—11—15'[_4:09:15 IST

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 15000.00 |TXN2203002590 19/03/2022|0Online Payment
Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri Chinchwad
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises

(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00 Page 4 of 9
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6.

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

A] Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

A]

B] Industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1 B & C of schedule I.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits

1. . 0.00
or boiler feed

2. Domestic purpose 1.00

3 Processing whereby water gets polluted 0.00

' & pollutants are easily biodegradable '

Processing whereby water gets polluted

4. & pollutants are not easily 0.00
biodegradable and are toxic

5. Gardening 0

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises
(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00

Page 5 of 9
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack APC System Stack Type Sulphur

N

Source provided/pro Height(in of Content(in Pollutant Standard
o.
posed mtr) Fuel %)

0 NA NA 0.00 - - NA -

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions
of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance /
CREP guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Consent
(C2E/ Amtof BG Submission Compliance LN [13%
C20 Imposed Period P A Period E] -]
/C2R)

Sr.
No

Consent to Compliance of
1 5.0 Lakh Submitted Consent Continuous | 31/10/2023

Establish Conditions

**Existing BG obtained for above purpose if any, may be extended for period of
validity as above.

BG Forfeiture History
Srno. Consent AmoBu(t;w ey Submi_ssion Purpose AmoBug it Rea;cén &
el imposed A AP Forfeiture Forfeiture
NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises

(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00 Page 6 of 9
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10.

11.

SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises
(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00

Page 7 of 9
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12.

13.
14,

15.

16.

17.

18.

19.

20.

21.

22.
23.

24.

25.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act 1948

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises
(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00
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26.

27.

28.

29.

30.

31.

32.

33.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

"Pimpri chinchwad Munciple corporation (Owner) AND Hind Agro and Chemicals & Sai Ganesh Enterprises
(Operator)/CO/UAN No.MPCB-CONSENT-0000133341 (15-11-2022 02:08:58 pm) /QMS.PO6_F02/00
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Annexure V

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 R Kalpataru Point, 2nd and

Fax: 24023516 SRR, A 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in T Cinema, Near Sion Circle,

Email: roomw@mpch.gov.in ﬁ;g%;‘? Sion (E), Mumbai-400022

No: BO/RO-HQ/MSW_AUTH/ 2-2_ [l OOO002- Da‘:ed:
FORM -lI '5’” 20292

[See - Rule 16 (1)]

. i
L iR e P Sarvice At

Your Service is Our Duty

To,
The Municipal Commissioner,
Pimpri chinchwad Munciple corporation

Subject: Authorization under Solid Waste Management Rules, 2016

Reference:  Your online application for grant of authorization UAN No. MPCB-
MSW_AUTH-0000000752 Dtd. 02/03/2022

The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The Commissioner/Chief Officer, having administrative office at to set up and operate solid
waste processing/ Recycling/ treatment/disposal facility and Scientific Sanitary Landfill site
at Address on the terms and conditions (including the standards to be complied with)
attached to this authorization. E t

1. The authorization is hereby granted to set up and operate Biomining of Legacy Waste.
2. The Solid Waste Management authorization is valid for the period up to 31-07-2027
3. The authorization is subject to the terms and conditions stated below and such

conditions as may be otherwise specified in these rules and the standards laid down in
Schedules | and Il under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon'ble High Court/NGT.

7. The Corporation shall strictly follow the EIA Notification, 2006.

8. The Corporation shall design and set up the facility as per the technical guidelines
issued by the Central Pollution Control Board in this regard from time to time and the
manual on solid waste management prepared by the Ministry of Urban Development.

9. The Corporation shall be responsible for the safe and environmentally sound
operations of the solid waste processing and or treatment facilities as per the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. Corporation shall provide Buffer Zone around the solid waste processing and disposal
facility as per CPCB guidelines by carrying out study of area and solid waste

management Rules, 2016. Q

= C e
Pimpri chinchwad Munciple corporation (Doc. No.: QMS.P06_F43) UAN .MPCB-MSW_AUTH-0000000752 \3 Page 1 of 4
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11. Corporation shall make an application for renewal of the Authorization at least 60 days
before the date of the expiry of the Authorization.

12. This is issued with the approval of Consent Committee of the Board in its meeting held
on 01/08/2022

For and on behalf of the
Maharashtra Pollution Control Board.

Aoy

Dr. J.B.Sangewar
Regional Officer (HQ)

Copy f. w. cs-

1. The District Collector, Pune - Being one of the implementing authorities having overall
responsibility for the enforcement of the provisions of Solid Waste Management Rules,
2016, it is obligatory on your part to see that the Solid Waste is processed & disposed
off in accordance with the said Rules.

Copy To:

1. Regional Officer, MPCB, Pune / Sub Regional Officer, MPCB, Pimpri Chinchwad For
necessary action and follow up.

2. Master File.

Pimpri chinchwad Munciple corporation (Doc. No.: QMS.P06_F43) UAN .MPCB-MSW_AUTH-0000000752 Page 2 of 4
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ANNEXURE -I

Terms & Conditions to Operate Municipal Solid Waste Processing/ Waste Disposal Facilities
and sanitary landfill site at following location by The Municipal Commissioner/Chief
Officer, MCGM as mention below.

1 2000 MT/Day of Solid Waste generated shall be processed and disposed as below:

Operating Location of waste Municipal Method of

Sr.No.

Agency processing site Waste Treatment

Hind Agro and Gut No. 463 & 464,
Chemicals & Sai SLF-1, Sector - 5, 2000.00 MT/ | 1. Biomining of
Ganesh Moshi, Tal. Haveli, Dist. Day Legacy Waste
Enterprises Pune

2. The municipal authority shall comply with these rules as per the implementation
Schedule laid down in Schedule | as per Solid Waste Management Rules, 2016.

3. The Corporation shall submit its annual report in Form-IV to Maharashtra Pollution
Control Board and the Secretary-in-Charge of the Department of Urban Development
of the concerned State or Union Territory in case of metropolitan city and to the
Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in-Charge of Urban local bodies in the state in case of all other local bodies of
state on or before the 30th day of June every year.

4. When an accident occurs of any municipal solid wastes collection, segregation,
storage, processing, treatment and disposal facility or landfill site or during the
transportation of such wastes, the municipal authorities shall forthwith report the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site. Ty e

6. The municipal authority will hav
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for MSW collections.

8. Raw waste material shall not be dumped/stored temporary at this site.

9. All recyclable material shall be segregated at source and before receiving at disposal
site.

10. All mitigation measures like odour, smoke, fire, dust, nuisance etc. shall be taken by
the Corporation/Council

11. Environment Management Plan and Disaster Management Plan shall be prepared and
implemented by the Corporation/Council.

12. Corporation shall implement the timely action plan for site selection, acquisition of
land, treatment and processing of solid waste as per the Minutes of the Order
dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No.1740/1998.

13. The Corporation shall design and set up the facility as per the technical guidelines
issued by the Central Pollution Control Board in this regard from time to time and the
manual on solid waste management prepared by the Ministry of Urban Development

14. The Corporation shall be responsible for the safe and environmentally sound
operations of the solid waste processing and or treatment facilities as per the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

etoabtde by the provisions of Solid Waste

Pimpri chinchwad Munciple corporation (Doc. No.: QMS.P06_F43) UAN .MPCB-MSW_AUTH-0000000752 Page 3 of 4
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15. Operator of the facility shall dispose off inert material/ residue, as per Solid Waste
Management Rule, 2016.

16. Operator of the facility shall not extract ground water without approval from Central
Ground Water Authority (CGWA).

17. Operator of the facility shall ensure that, adequate preventive measures are taken
during the monsoon to control erosion of solid waste from processing site so that the
waste doesn't flow in to the drain and adjacent area.

18. Operator of the facility shall provide proper leachate collection and treatment system
for treatment of generated leachates.

19. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

20. Corporation shall provide Buffer Zone around the solid waste processing and disposal
facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

21. This is issued with the approval of Consent Committee of the Board in its meeting held
on 01/08/2022.

For and on behalf of the
Maharashtra Pollution Control Board.

Dr. J.B.Sang
Regional Officer (HQ)

Pimpri chinchwad Munciple corporation (Doc. No.: QMS.P06_F43) UAN .MPCB-MSW_AUTH-0000000752 Page 4 of 4




47 Annexure VI
MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 —— Jog Centre, 3 Floor,
Fax No. 020-25811701 rrrrorre Wakdewadi,
e-mail:  ropune@mpcb.gov.in T3 Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in . | Pune- 411003

"Your Service is our Duty"

ROP/ MPCB/Directions/ ). 3\2_2_0600) Date: g()\\?,\go B

To,
(1) Joint City Engineer (Environment), (2) M/s. Hind Agro and Chemical &

Solid Waste Management Section, M/s. Sai Ganesh Enterprises,

Pimpri Chinchwad Municipal Gat No. 463 and 464. SLF-1,

Corporation, Pimpri, Pune. Sector-5, Village Moshi, Tal.
Haveli, Dist. Pune. (Facility
operator of PCMC)

Sub: Directions under section 33A of the Water (Prevention & Control of Pollution)
Act, 1974 and 31A of Air (Prevention & Control of Pollution) Act,1981.

Ref: 1) Consent to Operate granted by the Board vide no. Format1 .0/RO-HQ/UAN
N0.0000133341/C0O/2211001140, Dtd. 15/11/2022.
2) Complaint received from Shri. Dhammaraj Salve, through email
Dtd. 26/9/2023.

3) Visit of the Board Official at Pimpri Chinchwad at site on 10/1 0/2023.

4) The Hon’ble NGT (W2Z), Pune order Dated 10/10/2023 in letter petition no.
47/2023 (WZ), complaint Dtd. 04/10/2023 made by Shri Dhamaraj Salve,
resident of Pimpri Chinchwad, Pune.

5) Jointly visited by PCMC Officials and MPCB Officials to the site in question
on 27/10/2023.

6) Legal Action Proposal Submitted by Sub Regional Officer, Pimpri Chinchwad
vide MPCB- LEGAL-ACTIONS-121023009, Dtd. 07/11/2023.

7) Personal hearing of PCMC and Operator of facility is extended at MPCB,
Regional Office, Pune on 18/12/2023, with the approval of Board's
Competent Authority.

The Hon’ble NGT (WZ), Pune order Dated 1 0/10/2023 in letter petition no. 47/2023
(WZ), complaint Dtd. 04/10/2023 made by Shri Dhamaraj Salve, resident of Pimpri Chinchwad,
Pune, complaining about solid waste is being dumped on land, covering it with murum and soil
at Moshi along the road by digging the pits illegally. In compliance of the Hon'ble NGT
aforesaid order, the PCMC and MPCB officials are visited the site in question on 27/10/2023.

With reference to above, the Sub-Regional Officer, Pimpri Chinchwad has submitted

the legal action proposal vide reference (6) and accordingly, the personal hearing conducted
jointly on 18/12/2023.

During course of hearing the representative of M/s. Hind Agro and Chemical & M/s. Sai
Ganesh Enterprises, operator of biomining plant informed that, the inert generated from bio
mining plant (20 mm trommel reject) and processed dry municipal solid waste (40 mm trommel

reject) are stored on the private land and outside the premises, due to lack of adequate space
for performining bio mining activity.
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sl

Considering your submissions during the hearing and report of Sub Regional Officer
Pimpri Chinchwad, the Board has decided to issue following directions,

1. You shall lift and dispose of the all the stored material in a scientific manner within 07
days.

2. The Pimpri Chinchwad Municipal Corporation shall ensure the compliance of the above
directions within the stipulated time period.

The Pimpri Chinchwad Municipal Corporation (PCMC) and Operator of the facility i.e.
M/s. Hind Agro and Chemical & M/s. Sai Ganesh Enterprises shall submit the compliance
report of the above directions, in case you fail to comply with the the same the Board will have
no option to initiate further legal action on as deemed fit against the corporation and facility
operator, which may please be noted.

For and on behalf of
Maharashtra Pollution Control Board

(L

(Ravindra Andhale)
Regional Officer, Pune
Copy submitted to:-
1. Joint Director (APC), MPCB, Mumbai
2. Law Officer, MPCB, Mumbai.

Copy to : The Sub-Regional Officer, M.P.C. Board, Pimpri Chinchwad : You shall verify the
compliance of above directions and submit the report.



